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Aol Mo CJH} TOLL=-23 Diate: 17th Seplember, 2026

To Aund

Smi. Nirmala Sitharaman ; Shri Ravi Agrawal

Hor'ble Union Financg Minsiar Chairman, Central Board of Dinec Taxes [GHEIT}
Minisiry of Finance, Governmeni of India Departiment of Revenus, Ministry of Finance
Mewe Dalhi Governanent of india, Mew Dalhe

Subject: Request for extension of due date for furnishing Tax Audit Report for AY 2026-27 from J0th
September, 2026 to 315t October, 2026

Respacted Madam/Sir,

On behalf of the Taxation Bar Assoclation (Regd.), we respecifully request your kind consideration of the praciical
difficulties being laced by taxpayers and tax prefessionals in compleling the tax-audit compliances or Assessment
Year 2028-2T

The present Tax Audil Report due date of 30th September, 2026 follows the successive compliance deadiines of
31st July Bnd 315t Augusl. Tax professionals are presantly required to complete a large numbaer of audits involving
companies, firms, LLPs, individuals and other assesseas within a shor period.

Tan audit requires datailed verification and recanciliation of books and Fnancial records, GSTITDS information, bank
lransactions, siatulory payments and other particudars. The compressed schedule is placing considerable pressura
on professionals and their stafl and may affect the quality and accuracy of audil woik.

A reasonable exiension would allow adequate time for proper verificatlon, reconciliation and review, enabling the
Revens 1o receive more accurale and refiable informaticon, The genuine compliance difficulbes of taxpayrers, who
make an important confribulion 1o the national economy and Govermment revenus, may kndhy be conzidered
sympaihetcally,

We therelore respectiully roquest ihe CBOT, under section 119 of the Income-tax Act, 1861, to kindly extend the
due date for furnishing the Tax Audit Report from 30th September, 2026 to 315t October, 2026.

Consaguent upon such extengion, wa furthar request that the due date for fling the comesponding Income Tax
Raturn in audil cases, wherever the preseribed one-month Interval applies, may alsoc be extended to 30th
November, 2026, thateby allowing the reguisie me aller compladicn of the audd report.

We eamastly reguest that the necassary order/circular may kindly be issued well before the axisting due date, so
that taxpayers and professionals may compilate the slatulory compliances with due care and without undue pressura
or uncertainiy,

We shal be highly gratedul for Ihés considerate and taxpayar-inendly maagure,

Yours falthfully 't_ Lo,
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